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10.  On perusal of the above, we find that the Ld. AO has 

reproduced the relevant statement of the jeweller recorded on 

26.08.2015 and also the cross examination of the jeweller by the 

assessee on 28.03.2016.  The Ld. AO has elaborately recorded the 

relevant facts of the case for making the impugned addition. We 

further find that a crucial fact emerging from the record is that, part 

of the said cash payment of Rs.23,53,750/- resulted in refund of 

the balance amount by the jeweller through cheque in the name of 

the assessee, which was handed over  by the jeweller to the PA of 

the assessee and the cheque was subsequently deposited in the 

bank account of the assessee. This fact of refund by cheque in the 

name of the assessee and its deposit in the assessee’s bank account 
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